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8. The  Tearnsd counsel fo

wndents  having  decided

applicants’  service can not

of Rs.1350-2200 s only

the memo dated 4.1.94, They

oily  Trom

they have been discharging the duties o

only. Reliance was o

srvations  of their Lordships
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of treating adhoe service as regular seryd

a

since  this is not the issue before me.  The responde

g regulard

ised the adhoc service and having provided

for a replacement scale ca
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find any  argument or raticnale for denving the henefits

arant the higher scale

L

¥ fAccordinglyv, the

the applicants in the s

and  pay the arrears From this da

3 months from the date of raceint  of  this




